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 the  property  has  been  taken  over,  we
 shall  certainly  look  into  them  and
 take  immediate  steps  to  see  that  no
 injustice  whatsoever  is  done

 An  appeal  has  been  made  that  this
 lumit  should  be  enhanced  The  House
 wul  appreciate  that  if  we  want  these
 claims  to  be  settled  as  early  as  po'sible
 and,  again,  xf  we  enhance  the  limit,
 the  whole  thing  will  be  delayed  fur-
 ther  Right  from  May,  we  gave  a
 notice  which  was  publicised  and,  if
 we  want  that  these  claims  should  be
 dupe?  of  ar  ean  as  posh,  ay
 more  extension  is  not  going  to  help
 I  hope,  the  House  will  bear  with  me
 on  this  count

 Tnese  were  some  of  the  important
 points  that  were  raised  by  my  hon
 frends  I  can  certainly  assure  them
 that  a  humanitarian  view,  as  has  been
 pleaded,  will  be  taken  I  wish  I  could
 have  rendered  better  justice  But  my
 hands  are  tied  because  of  the  earlier
 decision,  because  of  the  earlier  system
 as  was  evolved  In  the  present  set-up,
 as  to  what  could  be  done,  to  that  ex-
 tent  all  endeavours  shall  be  made  and
 Justice  will  be  speedily  rendered

 With  these  words,  J]  commend  the
 Bill  for  the  consideration  of  the  House

 MR  CHAIRMAN  The  question  is
 “That  the  Bill  to  amend  the  Ene

 my  Property  Act,  1968,  छिए  taken  into
 consideration  "

 The  mohoOn  was  adopted
 MR  CHAIRMAN  The  Houre  will

 now  take  up  the  clause-by-clause  con
 sideration  of  the  Bill  There  are  no
 amendments  J  understand  that  some
 amendments  were  sent  by  M:  Bashir
 Ahmad  today  But  according  to  the
 rules,  they  should  have  been  sent  at
 least  a  day  earlier  Therefore,  they
 have  not  been  admitted

 Now,  I  take  the  clauses  and  put
 them  to  vote  of  the  House

 The  question  is
 “That  Clauses  2  to  l  stand  part

 of  the  Bull”

 commission  (Repeal)  Bull.

 The  motion  was  adopted
 Clause  2  to  ]  were  added  to  the  Bul
 Clause  l,  the  Enacting  Formula  ani

 the  Title  were  added  to  the  Brit
 SHRI  MOHAN  DHARIA  I  beg  t

 move
 “That  the  Bill  be  passed”

 MR  CHAIRMAN  The  question  is
 “That  the  Bill  be  passed”

 The  motion  was  adopted

 26  45  hrs,
 STATUTORY  RESOLUTION  RE
 DISAPPROVAL  OF  BANKING  SER-
 VICE  COMMISSION  (REPEAL)  OR-

 DINANCE,  977
 AND

 BANKING  SERVICE  COMMISSION
 (REPEAL)  BILL

 SHRI  SAUGATA  ROY  (Barrack-
 pore)  I  beg  to  move  the  following
 Resolution

 “Thig  House  disapproves  of  the
 Banking  Service  Commussion  (Re-
 peal)  Ordinance,  977  (Ozdinance
 No  0  of  977)  promulgated  by  the

 Vice-President  discharging  the
 functions  of  the  President  on  the
 I9th  September,  1977"
 Mr  Chairman  you  will  rotice  that

 the  leader  of  our  Party,  Shri  Yesh-
 wantrao  Chavan,  is  slso  present  here
 He  willl  participate  later  in  this  dis-
 cussion  because  our  Party  igs  taking
 this  matter  of  repealing  the  Banking
 Service  Commussion  very  seriously  If
 I  may  point  this  out  to  you,  when  this
 new  Government  came  to  power,  we
 assured  them  that  we  would  not  op-
 pose  the  legislations  which  were
 brought  forward  during  Emergency
 and  which  were  of  a  ietrograde  na-
 ture  You  will  remember,  when  the
 Bill  repealing  the  Prevention  of  Pub-
 lication  of  Objectionable  Matters  Act
 was  passed,  the  Congress  Party  whole-
 Deertedly  supperted  33  Dnly  ypester-
 day  We  were  discussing  the  Advocates
 (Amendment)  Bill,  and  though  we
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 had  some  reservations,  we  did  not
 oppose  that  But  now,  if  I  may  em-
 Phatically  state,  our  Party  whole-
 heartedly  opposes  this  Ordinance  and
 this  Bill  that  has  been  brought  fo:-
 ward  by  this  Government  In_  short, this  is  a  retrograde  step,  this  is
 reactionary  step,  this  is  a  steo  to
 back  to  where  we  were  in  2969  after
 the  nationalisation  of  the  4  banks
 which  changed  the  whole  picture  of
 our  economy  If  I  may  go  a  little  fur
 ther,  in  969—if  I  .emember  correct-
 ly,  Shri  Morar  Desai  wos  the  Fin-
 ance  Minister  then—ag  Banhing  Com-
 mission  Was  appointed  by  the  Govern
 ment  of  India  This  Banking  Com
 mussion  had  four  emient  reople,
 bankers,  as  members  Mr  R  G
 Saraiya,  Chairman,  Mr  M  Ramanand
 Rao,  Member,  Mr  Bhabatosh  Dutta, Member  and  Mr  VG  Pandarkar
 Member-Secretary  ‘his  Banking Commission  submitted  its  ieport  on
 January  31,  i972,  and  in  a  letter  to the  then  Finance  Minister,  Shri  Y  B
 Chavan,  the  Chairman  of  the  Banx-
 ing  Commission  said  this

 “Shortly  after  the  establishment
 of  the  Commussion,  the  fourteen
 major  Indian  banks  were  nationals
 ed  This  was  a  landmark  not  cnly
 in  the  history  of  banking  but  also  of
 the  socio-economic  progress  of  our
 country  We  have  taken  this  deve-
 lopment  into  account  in  our  report
 and  made  our  recommendations  in
 the  new  economic  context  We
 trust  that  Government  will  find  our
 recommendations  of  some  use  in
 shaping  the  future  of  the  bLanhing structure  in  India  and  banking  and
 credit  policies”

 I  read  out  this  letter  because  this  Sig- nifles  that  the  report  of  the  Banking Commussion  is  very  much  relevant  in
 the  context  of  today  as  no  new  bank
 has  been  nationalised  since  969

 हक  would  now  refer,  in  brief,  to  the
 terms  of  reference  of  this  Commission
 and  the  recommendations  of  the  Bank-
 ing  Commission  in  several  respects,

 “  को
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 Among  the  terms  of  reference  of  the
 Banking  40n  was  this

 “To  review  the  cxusting  arrange-
 ments  relating  to  recruitment,  tain-
 ing  and  other  relevant  matters  con-
 nected  with  manpower  planning  of
 bank  personnel  and  to  make  recom-
 mendations  for  bwlding  up  the  re-
 quisite  professional  cadre  of  bank
 personnel  at  all  levels  of  manage-
 ment”

 When  this  Commusion  supmatted its  report  m  ‘1972,  what  did  >t  say
 with  regard  to  appoitment  and  re-
 cruitment  in  banks?  The  Commi  ton
 very  clearly  stated  that  a  Banking
 Service  Commission  was  necessary  in
 this  country  to  centralise  recruitment, to  bring  uniformity  and  to  step  mal
 practices

 It  can  be  said  that  the  Governmert
 of  India  took  a  lot  of  time  in  imple-
 menting  the  recommendations  of  the
 Banking  Commussion,  but  this  Ranaing
 Commussion  was  not  a  Com  ress  Com-
 mission  This  Commission  consisted  of
 many  emiment  banking  e.pcits  in  this
 country  and  after  due  deliberations
 for  thrce  years  it  submitted  st»  rey  ort
 The  Banking  Service  Commission  Act,
 975  that  was  then  enacted  was  cnly
 a  follow-up  action  of  the  report  of
 the  Banking  Commussion

 As  regards  the  functions  of  the
 Banking  Commussion,  it  was  mentiun-
 ed  in  the  Act

 “It  shall  be  the  duty  of  the  Com-
 mussion  to  conduct  cxamunations  for
 appointments  in  each  public  sector
 banks  to  —+

 (a)  posts  im  the  cleical  and
 allied  cadres  and  the  jumor  offi-
 cers’  cadres,  and

 (b)  such  other  posts  of,  or  posts
 in  the  cadres  of,  officers  as  the
 Central  Government  may,  by  noti-
 fication,  specify”

 Then,
 ‘The  Commussion  shall  call  far

 applications  from  such  category  of
 Persons  and  in  such  manner  as  may
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 be  specified  by  it  in  the  regulations
 and  conduct  exammations  in  such
 State  or  group  of  States  as  may  be
 necessary  having  regard  to  the  re
 quirements  of  Section  Sun  and  the
 vacancies  communicated  to  it  under
 Section  12”
 The  original  Act,  enacted  in  1975,

 did  not  limit  the  functions  of  the
 Banking  Commission  onlv  to  public
 sector  banks  This  was  because  at  that
 time  it  was  envisaged  that  more  banks
 would  be  nationalised  and,  therefore
 the  Banking  Commistion  must  have
 powers  to  extend  its  functions  not
 only  to  banks  which  will  be  nationa
 lised,  but  to  the  banks  in  the  private
 sector  and  the  banks  in  the  cooperative
 sector  also  As  a  result  of  this,  it  was
 also  incorporated  in  the  original  Act
 that  extension  of  the  pioviions  of  the
 Act  to  other  banking  institutions  could
 also  be  made  It  was  stated

 “The  Central  Government  may  if
 it  is  satisfied  that  it  is  necewtsary  cr
 expedient  so  to  do,  by  notification
 specify  that  all  or  such  of  the  pio-
 visions  of  this  Act  as  may  be  spe-
 cified  in  the  notification  (hercinafter
 referred  to  as  the  ‘specified  provi
 sions)  shall  also  apply  to  c  गा
 relation  to,  a  banking  company  and
 thereupon  the  specified  provisions
 shall  apply  to  such  banking  com
 pany  in  the  same  manner  as  they
 apply  to  a  public  sector  bank  and
 references  in  the  specified  provisions
 to  a  public  sector  bank  shall  be  con-
 strued  as  references  to  the  banking
 company
 It  is  not  necessary  even  to  go  into

 this  voluminous  report  of  the  Banking
 Commission  to  understand  the  need  ot
 a  Banking  Service  Commission  If  I
 may  mention,  the  banks  are  one  of
 the  biggest  employers  in  the  public
 sector  today  The  State  Bank  of
 India  alone  hag  70000  employees  all
 over  the  country  and  the  fourteen
 other  nationalised  banks,  :f  I  am  cor-
 rect,  have  one  lakh  of  employees  th-
 roughout  the  breadth  and  length  of
 the  country  today  The  educated  you-
 th  of  today  has  an  ambition  of  getting

 Service  Commission  (Repeal)  Buil
 a  30b  in  the  Bark,  because  a  job  in  the
 banks  is  the  most  profitable  job  today,
 it  gives  him  the  maximum  money
 But  what  uw  the  pomtion  of  the  edu-
 cated  youth  now  and  his  feeling?  It
 is  that  unless  you  have  somebody  in
 the  bank,  unless  you  are  the  son  of

 employee  in  the  bank,  or  some-

 fe
 in  the  banking  heirarchy,  you

 ve  very  little  chance  of  getting  into
 the  bank  This  is  the  general  feeling
 I  come  from  a  State  were  the  number
 of  uneducated  unemployed  is  the  lar-
 gest  in  the  whole  country  I  know
 the  amount  of  pains  that  a  youngman
 takes  to  get  a  job  m  a  nationalised  pu-
 blic  sector  bank  This  is  because,  it  i5
 not  only  a  job  that  ensures  him  a  lot
 ot  security,  it  is  not  only  a  job  which
 ensues  him  a  lot  of  prestige,  but  it  is
 also  a  job  m  which  he  has  a  lot  of
 future  ang  he  can  get  a  lot  of  promo-
 tions

 This  is  because  the  banks  are  ex-
 panding  The  organized  public  sector
 banks  have  expanded  manifold  m  the
 last  few  years  and  a  lot  of  employees
 have  got  promotions  Thig  was  the
 condition  under  which  this  Banking
 Service  Commission  was  formed  and
 the  original  Act  passed  and  xt  was  the
 intention  of  the  Government  to  bring
 some  uniformity  in  the  matter  of  re-
 cruitment  in  banks  also  and  to  lend
 fairness  to  recruitment  to  the  banks
 It  was  thought  that  if  a  commission
 could  be  appointed,  then  this  commis-
 ston  would  be  above  controversy  and
 people  and  especially  young  people
 would  have  more  faith  in  such  a  Com-
 mission

 MR  CHAIRMAN  The  hon  Mem-
 ber’s  time  Is  up

 SHRI  SAUGATA  ROY  I  am  the
 mover  of  the  resolution  and  I  am
 already  applying  to  you  for  extension
 of  time  I  have  had  a  talk  with  the
 Minister  of  Parliamentary  Affairs  We
 want  td  extend  it  by  one  hour  This
 is  a  serious  matter

 SHRI  C  M  STEPHEN  (Idukki)  It
 {s  a  very  important  Bull

 SHRI  SAUGATA  ROY  I  was  saying
 that  it  was  thought  that  if  only  a
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 vommussion  was  there,  there  will  be
 no  malpractices  in  the  banks  and  only
 after  a  commission  was  appointed,
 Tecruitment  to  banks  would  be  fair
 like  the  Union  Public  Service  Com-
 mussion,  In  thig  country  tales  are
 told  about  interference,  corruption,
 malpractices  in  several  public  organi-
 zations.  Now  the  widespread
 of  the  people  is  that  when  the  Union
 Public  Service  Commission  is  holding
 an  examination,  it  will  be  a  fair  exa-
 mination  and  recruitment  because
 there  some  justice  is  meted  out  to
 the  people.

 Now  what  does  this  government  do?
 This  government  comes  forward  with
 an  ordinance,  not  even  an  Act.  It  was
 done,  if  I  may  use  the  word,  furtively
 and  by  this  ordinance  the  total  pur-
 Pose  of  the  Banking  Commission  was
 sought  to  be  nullified.  We  know  a
 number  of  cases  of  malpractices  in  the
 nationalised  banks.  The  Chairman
 of  public  sector  bank,  the  United
 Commercial  Bank,  Mr.  Desai  had  to
 be  removed  for  malpractice,  After  this
 Ministry  came  into  power  we  had  the
 occasion  to  raise  in  Parliament  the
 cases  of  malpractice  in  a  private  Bank,
 a  scheduled  bank,  the  Vijaya  Bank  in
 which  the  Minister  had  no  proper
 reply  to  our  charge  that  malpractices
 were  done  with  the  support  of  the
 government....

 SHRI  VAYALAR  RAVI  (Chirayu-
 kil):  They  are  still  doing.

 SHRI  SAUGATA  ROY:  And  this
 government  comes  forward  with  this
 Bill  saying:

 Boaa  it  was  felt  that  a  central-
 ised  system  of  recruitment  in  banks,
 as  envisaged  by  that  Act,  was  likely
 to  interfere  with  the  autonomy  and
 flexibility  in  the  functioning  of  the
 public  sector  banks  and  that  having
 regard  to  the  large  number  of  per-
 s0ng  to  be  recruited  each  year,  such
 a  system,  even  with  regional  offices,
 was  likely  to  make  the  recruitment
 process  unwieldy  and  «umbersome.”

 NOVEMBER  29,  977
 Service  Commission  (Repeal)  Bill
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 If  this  logic  is  carried  g  little  further,
 people  will  think  that  tomorrow  you
 may  come  forward  with  a  Bill  abolish-
 ing  the  Union  Public  Service  Commis-
 sion  ag  they  take  so  long  for  recruit-
 ment  and  let  every  Ministry  recruit
 its  own  personnel  and  have  its  own
 recruitment  machinery  and  this  may
 be  because  the  Ministry  wants  some
 more  freedom  and  how  this  purpose
 is  to  be  achieved,  you  know.  It  is  all
 sugar-coated.  They  say:

 “The  object  of  attaining  unifor-
 mity,  impartiality  and  objectivity  in
 selection  procedures  continues  to  be
 important...  a

 How  does  it  continue  to  be  impor-
 tant—I  want  to  ask  the  Finance  Minis-
 ter,  if  the  Banking  Service  Commus-
 sion  Act  is  repealed,  if  the  Banking
 Service  Commission  which  was  formed
 after  the  recommendation  of  the  Bank-
 ing  Commission  which  went  so  tho-
 roughly  into  the  mate  matter.  I  want
 to  make  a  positive  statement  that  this
 ordinance  was  brought  about  furtive-
 ly  by  this  government  to  allow  the
 banks  to  extend  patronage  to  the  sup-
 porters  of  the  ruling  party.
 7  brs.

 This  is  a  retrograde  step,  a  reactionary
 step,  so  that  there  can  be  patronage
 given  by  them.  There  are  so  many
 honest  people  in  the  Janata  Party  and
 {  appeal  to  them.  Let  the  centralised
 system  of  recruitment  in  banks  not  be
 given  up.  You  will  have  your  brothers
 and  sisters,  They  should  have  a  fair
 chance  of  entering  service  in  the  pub-
 lc  sector  banks.  You  cannot  go  to  the
 Minister  and  plead  for  pairvi,  There-
 fore,  I  say,  let  the  centralised  system
 of  recruitment  not  be  given  up.  This
 is  a  retrograde  and  reactionary  step.
 In  many of  these  banking  institutions
 we  have  come  across  cases  of  corrup-
 tion.  There  are  many  malpractices
 which  continue  unabated.  I  know  from
 personal  experience.  I  served  as  an
 officer  in  the  State  Bank  of  India  for  3
 years.  I  know  people  used  to  say
 in  Calcutta  that  if  you  want  to  be-
 come  a  clerk  you  have  to  pay  Rs,  5000
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 to  the  night  person  and  then  you  will
 get  appointed  This  is  happening  even
 now  This  is  the  position  even  today
 This  is  happening  on  a  large  scale
 in  the  other  nationalised  banks  be-
 cause  they  have  got  remnants  from
 their  former  set  up  belonging  to  the
 Tata  Birla,  Goenka  groups  etc,  and
 the  big  capitalist,  They  are  still  there
 in  the  public  sector  banking  system
 In  spite  of  all  the  guidelines  laid
 down  and  the  directions  stipulated
 who  are  the  people  who  got  most  of
 the  aid  from  these  banks  It  is  not
 the  poor  people  in  the  rural  areas
 wanting  trucks  or  tempos  or  scooters
 who  get  these  bank  loans  It  is  the
 big  capitalists  lke  Tatas  and  Birlas
 etc  who  get  most  of  these  loans  When
 somebody  goes  to  the  bank  the  bank
 management  says  this  i5  depositors’
 money  we  want  security  We  cannot
 Kive  any  loan  unless  security  is  given
 The  security  is  there  with  Bula‘s  com-
 panies  but  stil]  they  are  the  greatest
 dcfaulters  mn  the  matter  of  repayment
 of  money  They  take  the  money  cn-
 joy  themselves  ruin  the  industry  the
 industry  has  to  be  taken  over  bv  the
 Government  This  is  the  system  which
 is  existing

 Banking  system  is  the  biggest  ins-
 trument  in  the  hands  ot  government
 for  changing  the  economic  pattein  of
 the  country,  for  changing  the  pattern
 of  income-distribution  for  changing
 the  pattern  of  social  and  economic  in-
 fra  and  super  structure  This  banking
 system  must  be  m  the  hands  of  a
 committed  government  Unfortunately
 that  commuittedness  is  not  there  in  this
 Government  This  is  only  the  first
 step,  we  feel  that  more  will  be  coming
 soon  The  next  measure  will  be  the
 one  to  repeal  the  original  Bill  na-
 thonalising  the  74  private  sector  banks
 in  this  country  Thuis  is  only  a  prelude
 to  that  measure  which  will  be  coming
 soon.

 Therefore,  with  all  the  vehemence
 at  my  command,  with  all  the  emphasis
 at  my  command  I  cali  this  bill  a  re-
 trograde  Bill,  a  Black  Bill,  and  I  op-
 pose  this  Bill  wholeheartedly,  if  hearts

 could  be  put  in  the  opposition  of  the
 Bil

 MR  CHAIRMAN  Resolution  mov-
 ed

 ‘This  House  disapproves  of  the
 Banking  Service  Commission  (Re-
 peal)  Ordinance,  977  (Ordinance
 No  0  of  977)  promulgated  by  the
 Vice-President  discharging  the
 functions  of  the  President  on  the
 i9th  September,  977

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI  H
 M  PATEL)  |  beg  to  move

 “That  the  Bull  to  repeal  the  Bank-
 ing  Service  Commission  Act  1975,
 be  taken  mto  consideration  *

 MR  CHAIRMAN  Are  you  not
 making  your  epeecn  now?

 SIRI  H  M  PATEL  Certainly,  ma-
 dam  The  Banking  Service  Commis-
 sion  (Repeal)  छ  797  is  before  the
 House  for  its  consideration

 The  statement  of  Objects  and  Rea-
 sons  explains  the  purposes  for  which
 the  present  Bill  has  been  brought  be-
 jore  this  House  The  Banking  Service
 Commission  Act  was  enacted  in  975
 with  a  view  to  providing  for  the  es-
 tabhshment  of  the  Banking  Service
 Commission  tor  the  selection  of  per-
 sonnel  for  appointment  in  public  sec-
 to.  banks  Although  the  Commission
 was  established  in  February  977  at
 had  not  started  actual  recruitment  of
 personnel  for  public  sector  bank:  The
 need  to  have  such  a  Commission  was
 riviewed  by  the  Government  and  it
 was  felt  that  a  centralised  system  of
 recruitment  as  envisaged  in  the  sche-
 me  of  the  Act  8  likely  to  interfere
 with  the  autonomy  and  flexibility  in
 the  working  of  the  public  sector  bank,
 and  would  also  make  recruitment  pro-
 cess  unwieldy  and  cumbersome  I  may
 add  here  that  even  when  the  propo-
 sals  for  enacting  the  Banking  Service
 Commission  Act,  ‘1975,  were  consi-
 dered  by  the  Government  in  ‘1973-74,
 a  view  was  expressed  whether  the
 proposed  centralisation  of  recruitment
 would  come  m  the  way  of  regional
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 and  local  bias  in  recruitment  whicn
 is  so  necessary  in  extending  the  bank-
 ing  to  the  rural  areas.  Having  re-
 gard  to  all  these  facts,  it  was  consi-
 dered  necessary  to  dissolve  the  Bank-
 ing  Service  Commission  by  an  Ordi-
 nance.  The  present  Bill  ig  intended  to
 replace  the  Banking  Service  Commis-
 sion  (Repeal)  Ordinance  1977.

 As  regards  the  circumstances  neces-
 sitating  the  promulgation  of  an  Ordi-
 mance  on  the  subject,  I  may  mention
 that  in  view  of  the  reasons  explained
 by  me  earlier,  the  continuation  of  the
 Banking  Service  Commission  as  a  cen-
 tralised  agency  for  recruitment  did
 not  appear  to  be  necessary  to  the
 Government.  It  was  also  thought  that
 any  delay  in  the  dissolution  of  the
 Commission  would  only  cause  fruitless
 expenditure  It  was,  therefore,  decid-
 ed  to  take  action  to  dissolve  the  Bank-
 ing  Service  Commission  and  repeal
 the  Banking  Service  Commission  Act,
 1975,  by  an  ordinance,  as  soon  us
 Government  came  to  the  conclusion
 that  the  dissolution  of  the  Commission
 was  the  proper  course  and  in  public
 interest,

 As  the  Bill  before  the  House  indi-
 cates,  the  Banking  Service  Commus-
 sion  Act,  875  shall  stand  repealed
 and  Banking  Service  Commussion
 shall  stand  dissolved  with  effect  from
 98th  September,  977  Only  the  Ch-
 airman  of  the  Commission  and  a  nu-
 cleus  staff  of  27  petsons  (including
 officers  and  staff  on  deputation  from
 Government  Departments)  had  been
 appointed  in  the  service  of  the  Com-
 mission  by  that  time  As  per  the  Bill
 before  the  House,  they  shall  vacate
 their  respective  offices  and  they  shall
 not  be  entitled  to  claim  any  compen-
 sation  for  the  premature  termination
 of  the  term  of  their  office  or  of  any
 contract  of  service.  Officers  and  staff
 who  were  on  deputation  have  since
 been  reverted  to  their  parent  depart-
 ments.  The  Cfairman  and  Officer  on
 Special  Duty  are  retired  Government

 officers.  particulars  of  the  rem-
 aining  7  persons  who  were  recruited
 by  the  Commission  directly  have  been
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 forwarded  to  public  sector  banks,  fin-
 ancial  institutions  and  Government
 Committees  with  a  view  to  have  these
 persons  absorbed  in  service.

 Certain  other  consequential  provisi-
 ons  have  been  made  in  the  Bill.  The
 balance  of  all  moneys  with  the  Com-
 mussion  and  all  property  of  whatever
 kind  shall  stand  transferred  to  and
 vest  in  the  Central  Government  Si-
 mularly,  all  liabilities  and  obligations
 shall  be  assumed  by  the  Central  Gov-
 ernment  After  meeting  aii  these  ir-
 abilities,  the  money  vested  in  the  Cen-
 tral  Government  i,  proposed  to  be  re-
 funded  to  the  banks  which  had  ori-
 ginally  contributed  towards  the  Fund
 of  the  Commission  in  the  proportion  in
 which  the  money  was  advanced  to  tht
 Commussion  by  the  banks.

 The  need  to  have  a  fair  and  efficient
 system  of  reciuitment  in  public  sector
 banks  must  always  remain  impoitant
 With  this  object  in  view,  Government
 have  already  set  up  a  Group  of  Bank-
 ers  to  suggest  a  rational  system  of  re-
 cruitment  in  the  public  sector  banks
 This  Gioup,  which  had  also  the  benefit
 of  the  advice  of  a  representative  of
 the  National  Institute  of  Bank  Mana-
 gement,  has  recently  given  a  scheme
 of  recruitment  in  public  sector  banks,
 which  would  promote  the  objectives
 of  fair,  efficient  and  timely  recruit-
 ment  It  will  also  ensure  that  proper
 regional  bias  is  given  to  the  recruit-
 ment  Under  the  scheme,  which  has  al-
 ready  been  accepted  by  Government,
 groups  of  banks  with  headquarters  in
 a  region  will  come  together  and  set  up
 a  common  recruitment  machinery,
 which  would  cater  to  their  require-
 ments.  Such  an  arrangement  would
 combine  the  benefits  of  common  re-
 cruitment  and  the  advantages  flowing
 out  of  decentralisation  Accordingly,
 it  is  proposed  to  set  up  seven  groups
 as  under—

 l  Eastern  Group:  United  Com-
 mercjal  Bank  ang  United  Bank  of
 India.

 2.  Southern  Group:  (Madras)  In-

 =
 Bank  and  Indian  Oversess

 ank,
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 3,  Southern  Group:  (Bangalore)
 Canara  Bank  and  Syndicate  Bank.

 4,  Northern  and  Central  Group;
 Punjab  National  Bank  and  Allaha~
 bad  Bank

 5  Western  Group  ]  Bank  of
 India,  Dena  Bank  and  Central  Bank
 of  India.

 6.  Western  Group  II:  Bank  ०6
 Baroda,  Union  Bank  of  India  and
 Bank  of  Maharashtra.

 7.  State  Bank  Group:  State  Bank
 and  sts  sssociate  hanks.

 One  of  the  banks  in  each  group  by
 mutual  agreement  will  take  up  the
 major  responsibility  for  initiating  re-
 cruitment  process,  setting  up  the  Re~
 cruitment  Boards  and  providing  the
 necessary  secrefarial  assistance

 To  ensure  impartial  recruitment,
 each  group  will  set  up  two  Re.
 cruitment  Boaids,  one  for  clerks
 and  another  for  officers  The
 Chairinan  of  the  Recruitment  Boards
 will  be  eminent  outsiders  and  the
 Members  will  consist  of  an  executive
 each  from  the  participating  banks,  and
 one  or  two  persons  with  appropriate
 experience  in  personnel  managerrent
 or  in  Banking  As  the  number  of
 candidates  to  be  interviewed  for  cle.
 rical  recruitment  is  Likely  to  be  large
 °nd  also  spreag  over  different  reqions,
 the  Reciuitment  Boards  for  clerks  may
 set  up  regional  panels  to  handle  the
 interviews.  One  or  two  Members  of
 the  Recruatment  Boards  would  be  asso.
 ciated  with  these  .egional  panels  to
 ensure  certain  uniformity  of  standards

 The  State  Bank  Group  having  re-
 gard  to  its  large  requirements  of  cle-
 rical  staff,  may  set  yp  a  Recruitment
 Board  for  clerks  for  each  circle,  which
 could  also  take  care  of  the  require-
 ments  of  the  associate  banks  falling
 in  that  region

 The  guidelines  for  recrmtment,  na-
 mely,  the  procedure  for  advertising
 and  the  placing  of  advertisements,  for
 determining  eligibility  standards  for

 ‘varous  and  for  the  testing  ar-
 rangements  will  be  laid  down  by  Go-
 vernment,  in  consultation  with
 the  Reserve  Bank  of  India.  I  am  hope.
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 ful  that  the  new  arrangements  will
 be  in  force  fron  the  next  year.  The
 effort  will  be  to  ensure  that  all  recruit-
 ment  after  July  978  will  come
 within  the  purview  of  the  common
 selection  framework  as  envisaged
 above

 The  new  systerr.  will  provide  the
 banks  with  a  decentralised  recruit-
 ment  machinery  which  would  be  al:ve
 to  the  requirements  of  the  paiticipyt-
 ing  banks  It  would  retain  with  the
 banks  the  resposibility  for  recrut-
 ment,  which  is  a  part  of  the  normal
 management  function  of  every  insti-
 tution,  subject,  of  course,  to  guidelines
 given  by  Government  At  the  same
 lume,  the  need  for  having  some  com-
 mon  arrangement  tor  recruitment  for
 banks  situated  in  the  same  area,  could
 be  met  by  the  groups  of  banks  join-
 ing  together  and  setting  up  Common
 Recruitment  Boards  By  restricting
 the  size  of  the  group  to  two  or  three
 banks,  we  shall  have  ensured  that  the
 recruitment  operation  is  kept  within
 manageable  proportions  The  objec-
 tives  of  fair  and  impartial  selection
 and  of  mamtenance  of  standards  are
 also  ensured  by  the  piovision  for  the
 appointment  of  eminent  men  drawn
 from  outsde  the  banking  circles  as
 Chairmen  of  the  Recruitment  Boards
 The  proposed  system,  I  am  sure  you
 will  agree,  is  well  designeg  to  secure
 our  basic  objectives  of  securing  the
 most  satisfactory  personnel  for  our
 banks  in  the  rrost  fair  and  impartial
 manner  possible,  while  giving  a  rea-
 sonable  opportunity  to  candidates
 from  all  regions  The  very  size  of  the
 recruitment  is  so  large  that  a  centra-
 lised  system  cannot  but  lead  to  meffi-
 ciencies  Currently,  the  annual  re-
 cruitment  is  of  the  order  of  15,000  to
 20,000  clerks  and  500  to  2000  officers.
 Accordmg  to  an  estimate  given  by  the
 Group  of  Bankers,  the  numbers  are
 likely  to  increase  further.  The  num-
 ber  of  clerical  recruitment  required
 every  year  is  estimated  to  be  around
 40,000  in  another  five  years’  time.  Re-
 cruitment  of  thik  order  would  neces-
 sitate  processing  of  over  600,000  appli-
 cations  in  the  ¢ase  of  clerks  and  near-
 ly  I00,000  in  the  case  of  officers.  A.
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 centralised  machinery  cannot  cope
 with  such  large  numbers,  nor  can  it
 ensure  timely  availability  of  staff  to
 the  banks  We  cannot  take  the  risk
 of  adversely  affecting  efficient  func-
 tionmg  of  the  banks,  especially  when
 we  want  them  to  expand  their  opera-
 tions  in  the  rural  areas,  to  provide
 finance  for  strall-scale  mdustries  and
 generally  re-orient  their  lending
 operations  so  as  to  subserve  the  goals

 of  public  policy  |  have  no  doubt  in  my
 mind  that  the  scheme  of  the  Banking
 Service  Commission  would  have  been

 disastrous  for  the  banking  system  I
 now  commend  the  Bill  for  adoption  by
 the  House

 MR  CHAIRMAN  Motion  moved

 “That  the  Bull  to  repeal  the  Bank-
 ing  Service  Commussion  Act,  ‘1975,
 be  taken  into  consideration  क

 I  have  to  inform  the  House  that
 items  7  and  &  on  the  agenda  are  be-
 ing  taken  up  together  Shri  Yesh-
 ‘wantrao  Chavan

 SHRI  YESHWANTRAO  CHAVAN
 (Satara)  Sur,  I  am  intervening  to
 support  the  motion  rroveqg  by  my
 young  friend  and  colleague  on  this
 side,  Shri  Saugata  Roy  Government
 had  promised  that  possibly  on  some
 important  legislative  programmes
 they  would  go  for  consulting  or  have
 discussions  with  us  and  we  had  hop-
 ed  that  they  would  do  so  But  I  must
 say  that  JI  was  sadly  disappointed
 when  on  an  important  policy  measure,
 when  we  had  passed  an  Act  and
 brought  into  existence  a  new  organi-
 sation  to  take  bank  nationalisation  to
 a  further  phase,  to  a  higher  phase,
 this  Government  very  carefully  but
 studiously  decided  not  only  not  to  im-
 plement  that  but  also  to  do  away
 with  that  Act  itself  by  an  Ordinance
 This  shows  the  very  casual  maiititr
 in  which  they  wanted  to  consider  the
 प्रजा  of  other  parties  or  the  previous
 government  on  matters  which  were
 not  supposed  to  be  controversial  And

 therefore,  we  as  a  duty  decided  to
 oppose  this  move  of  the  government

 NOVEMBER  29,  977
 Service  Commusvon  (Repeal)  Bilt

 and  Banking  340

 Iam  participating  in  this  debate  to
 expose  in  a  way  the  character  of  this
 Government  and  the  reasons  why
 they  have  tried  to  undo  this  very  im-
 portant  scheme  They  have  tricd  to  do
 it  in  a  very  casual  manner

 The  hon  Mhunister  while  moving
 this  motion  just  now  said  that  be-
 cause  of  the  problem  of  the  size  of
 the  recruitment  in  future  is  likely  to
 be  of  the  order  about  40,000  clerks
 and  offers  ait  was  very  difficult
 for  a  centralised  administration  to  :e-
 cruit  them  in  time  so  that  there  may
 be  timely  availabilty  of  people  to  the
 banks  and  thus  the  functioning  of
 banks  will  completely  deteriorate  If
 an  organisation  is  established  undci  in
 Act  of  Parliament,  it  can  certainly
 find  out  ways  and  means  to  rreet  the
 requuement;  of  each  and  cver}  bank
 My  joung  frend  Mr  Saugata  Roy  has
 explained  the  genesis  of  the  concept
 of  thi,  central  board  of  rect  uitmeant  for
 the  banking  system  as  4  whole  My
 main  charge  against  this  government
 ig  that  this  is  not  just  a  isolated  step
 This  betrays  their  motivation,  and
 character  As  I  said  in  the  beginning
 this  is  not  just  a  move  to  do  away  with
 that  Act  by  way  of  an  Ordinance,  this
 is  another  way  of  denationalising  the
 system  that  we  hag  introduced  Hav-
 ing  been  associated  with  the  working
 of  the  nationalised  banks  for  more
 than  four  years,  I  am  certainly  ac-
 quainteq  with  certain  aspects  of  the
 banking  system  and  their  functioning
 in  this  country  Naturally  resources
 and  other  things  are  very  important
 but  the  attitude  of  the  employers  and
 the  employees  is  a  very  rraterial  fac-
 tor  m  making  the  programmes  of  na-
 tionalised  banking  a  success,  making
 it  more  socially  oriented,  more  res-
 ponsive  to  the  needs  and  programmes
 of  the  people  And  it  is  for  this  very
 reason,  I  am  sure,  2  reference  was
 made  to  the  Banking  Commismon
 under  the  leadership  of  Mr  Saraiya
 who  himself  was  an  old  and  important
 banker.  He  was  a  man  who  tried  to
 understand  the  new  spirit  of  banking
 after  nationalization  He  catre  up
 with  the  proposal  that  the  different
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 banks  have  been  nationalized  and  al-
 lowed  to  exist  under  sepaiate  names,
 but  ultumately,  they  were  all  natioral
 institutions  Naturally,  the  banking
 System,  &g  If  grew  in  this  country,  has
 its  oWn  peculiar  history  Many  of  the
 banks  started  as  some  sort  of  city
 banks,  or  some  as  old  princely  State
 banks,  or  ag  regional  banks  Every-
 thing  starts  in  a  peculiar  way,  but
 when  it  grows,  it  does  so  in  &  more
 massive  Manner  ang  becomes  a  more
 cumprehensive  orgdnization  Take
 eg,  the  Bank  of  Baroda  or  the  Pun-
 jab  National  Bank  They  were  start-
 €d  as  regional  banks  or  some  sort  of
 old  princely  State  banks,  but  natural-
 ly  later  on,  they  became  very  major
 banking  organizations  When  they
 ‘were  nationalized,  it  was  necessary  to
 took  to  their  problems  in  a  more  com-
 prehensive  manner,  in  a_  national
 sense  And  therefore  it  was  thought
 necessary  that  the  recruitment  of
 these  people  should  be  given  much
 more  importance  The  attitude  of  the
 employee  is  very  important  Unless
 the  man  knows  the  environment  of
 the  people  whom  he  us  dealing  with
 as  customers,  and  sympathizes  with
 their  problems,  and  unless  he  has
 some  sort  of  an  mturate  knowledge
 abuot  the  work  for  which  the  loan
 is  asked  for  it  will  not  be  helpful
 The  major  attempt  we  tried  to  make
 immediately  after  nationalization  was
 to  expand  the  functioning  of  the
 banks  and  to  take  them  to  the  un-
 banked  rural  areas

 I  know  some  people  are  in  a  hurry
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 to  such  rural  banks  There  is  nothing
 wrong  in  it,  but  when  a  bank  becorres
 a  national  bank,  its  responsibility  be-
 comes  a  national  responsibility  aad
 that  bank  must  have  people  from  diff-
 erent  regions  also  I  have  had  a  very
 peculiar  experience  as  the  Finance
 Minister,  ie  when  I  went  round  seeing the  functioning  of  rural  branches,
 which  had  been  newly  opened  I  will
 not  name  the  name  of  the  branch  or
 of  the  State  concerned  I  went  to  an
 area  in  one  of  the  northern  States,
 and  went  into  the  interior  to  see  the
 functioning  of  the  newly-opened  bran-
 ches  It  was  supposed  to  be  a  work-
 ing  hour  for  the  branch  And  I  found
 that  the  man  who  was  supposed  to  be
 specially  appointeg  there  for  that
 branch,  had  safely  locked  the  branch
 and  was  taking  rest,  probably  afte:
 lunch  We  made  efforts  and  got  him
 out  and  we  tried  to  talk  to  him  He
 was  all  right  He  said  that  there  was
 no  customer  and  that  there  was  no
 hkelihood  of  any  customer  coming  It
 was  q  new  bank  and  he  knew  how
 much  was  the  work  I  don't  think
 that  the  man  was  factually  wrong,  but
 later  on  I  tried  to  be  frank  with  hus
 superiors  ang  to  find  out  why  he  did
 it,  when  he  knew  that  the  Minister
 was  coming  to  visit  I  was  told  that
 night  that  the  tran  felt  that  if  the
 Minister  saw  him  doing  what  he  did,
 the  Minister  will  try  to  transfer  him
 back  to  his  own  region,  as  a  punish-
 ment

 It  seems  he  has  planned  that  he
 would  be  transferred  to  his  region  as
 a  punishment

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur)  Did  you  oblige  him?

 SHRI  YESHWANTRAO  CHAVAN
 No,  I  did  not  Because,  we  want  this
 cross  fertilization  of  culture  in  these
 matters  People  from  one  region
 should  go  to  the  other  regions  and  try
 to  understand  their  problems.  At  the
 same  time,  I  also  learnt  one  lesson
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 Apart  from  this  cross  fertilization  of
 culture,  unless  you  have  got  the  peo-
 ple  from  that  region  jn  charge  of  these
 banks,  they  would  not  be  so  efficient.
 I  am  glad  the  Finance  Minister  admits
 and  recognises  the  importance  of  local
 bias  of  the  man  in  charge  of  the  bank
 That  is  a  very  important  thing.

 Every  year  the  banks  recruit  15,000
 to  20,000  clerks,  who  ultimately  be-
 come  officers  in  course  of  time,  and
 they  directly  recruit  about  2,000  offi-
 cers  Considering  their  size  and  num-
 ber,  I  wonder  why  the  recruitment
 should  not  be  under  an  Act  of  Parlia-
 ment  Why  should  we  allow  this  to  be
 left  to  the  individual  banks  and  their
 Boards  of  Directors,  so  that  they  can
 appoint  people  of  their  own  choice,
 merrily  appointing  whomever  they
 want.  Even  till  recently  Feudal  me-
 thods  were  existing  in  the  matter  of
 recruitment  to  banks.  I  was  surprised
 to  learn  that  even  progressive  trade
 unions  wanted  in  case  of  the  death  of
 a  bank  employee,  some  relation  of  that
 man  to  be  appointed  in  his  place  In
 some  case  it  is  part  of  the  agreement
 I  think  the  time  has  come  when  we
 should  get  out  of  these  feudal  methods
 If  we  leave  the  discretion  in  the  mat-
 ter  of  recruitment  to  the  Boards  of  Di-
 recto:s  of  the  banks,  I  really  do  not
 know  what  is  going  to  happen  It  is
 very  necessary  that  this  sovereign  Par-
 luament  should  know  what  is  happen-
 ing  and  what  the  social  composition  of
 the  employees  of  the  banks  is  like.  We
 must  try  to  knuw  whethe-  it  absorbs
 people  from  all  sectiong  of  the  socletv,
 whether  It  reflects  all  strata  of  the
 society,  because  the  social  composition
 of  the  bank  employees  ts  the  most
 important  and  vital  factor  for  the  suc-
 cess  of  the  nationalised  banking  sys-
 tem,  This  can  be  taken  care  of,  if  it
 ig  done  under  an  Act  of  ParLament,
 so  that  this  Parliament  can  supers:'se
 its  functioning  from  time  to  time  In
 the  initia]  stages,  this  was  not  very
 much  necessary,  but  now  that  the  en-
 tire  banking  syétém  has  to  play  8  705
 tional  re'e  whén  it  ly  becoming  2  ha-
 tional  itstrument,  the  different  Banks
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 ‘carmot  Be  allowed  to  function  in  diffe-
 rént  ways;  their  baste  futictions
 will  have  to  be  uniform.  I  do  not  say
 that  there  should  be  rigidity  of  unrfor-
 mity  in  all  fields  of  activity  but,  so  far
 as  basic  policies  are  concerned,  there
 must  be  some  uniformity  of  direction,
 and  this  basic  uniform'ty  we  cen  achi-
 eve  only  if  recrutiment  is  dove  at  the
 centra]  level.

 The  banking  system,  requires  to  be
 tarefuly  watched.  I  know  thig  Gov-
 ernment  really  do  not  want  this  na-
 tlonalisation  This  is  one  of  the  mnst
 unpleasant  things  for  them,  I  hope
 that  at  least  on  this  issue  Shri  Som-
 nath  Chatterjee  will  agree  with  us

 SHRI  SOMNATH  CHATTERJEE:  |
 support  vou  in  a  very  rare  case  like
 nationalisation

 SHRI  YESHWANTRAO  CHAVAN:  I
 am  glad  vou  do  that  I  am  told  that
 only  recently  they  have  reappointed
 the  Boal  of  Directors  of  half  a  dozen
 banks

 SHRI  H  M  PATEL  Ail  the  Boards
 of  Directors  have  been  appointed.

 SHRI  YESHWANTRAO  CHAVAN:
 All  the  Boards  have  been  reconstitu-
 ted,  that  is  very  good,  I  think  it  will
 be  a  very  good  exercise  tor  the  Mem-
 ber,  who  take  a  Little  careful  imterest
 in  the  working  of  the  banks  to  find
 out  the  social  composition  of  these
 boards  of  directors.  That  will  reveal
 the  character  of  this  Government  also
 I  would  like  to  find  out  how  many
 members  of  the  scheduled  castes,  for
 instance,  have  been  appointed.

 SHRI  H.  M.  PATEL-  I  will  give  it
 to  you  I  will  analyse  it  and  give  it  to
 you  I  will  also  conipare  it  with  the
 Previous  ones.

 SHRI  YESHWANTRAO  CHAVAN’
 Pléase  do,  We  welcome  it.  If  you  have
 dotie  better,  I  would  say  it  was  necks-
 sdty  for  you  to  do  that  ds  you  Ake  do-
 ing  it  nédrly  elgMt  or  hibe  years  after
 nationalisation.  If  you  Haye  don&  bet-

 ter,  I  would  sey  “youd”,  But  i  you
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 have  not  done  well’  certainly  you  will
 be  held  responsible  by  the  country  for
 this  So,  it  will  be  very  important  to
 know  what  the  composition  of  the
 Boards  is

 So,  the  main  purpose  of  doing  away
 with  the  recruitment  boards  i,  ano
 ther  way  of  denationausing  the  bank
 ing  process  Nationelisation  of  banks
 is  a  feature  of  a  new  economic  culture
 of  democracy  It  is  not  necessarily  a
 part  of  socialism  as  such,  becausc
 socialism  is  still  far  away  I  know
 that,  but  nationahsation  of  Lanks
 3७  one  very  aumportant  part  of
 a  democratic  economic  cultte  If
 you  want  to  democratisxe  vour
 economic  life  ts  35  a  .sunda
 mental  requirement  Therefore  we
 have  to  be  vcry  careful  as  to  how
 these  nationalised  banks  function  We
 will  have  te  ce  how  the  Boards  are
 constituled  who  the  people  who  are
 sitting  on  these  Board,  are  what  in-
 ferests  they  represent  whether  they
 represent  diflcrent  sections  ol  sociely
 whether  they  represent  the  different
 regions  as  fat  us  possible  etc

 Suddenly  thes  decided  to  do  away
 with  this  service  Commission  Mr
 Shanti  Bhushan  the  I  aw  Minister  has
 premised  us  that  he  woud  consult  us
 and  discuss  with  us*about  the  const
 tutional  amendments  and  other  mat
 ters  We  will  be  very  glad  to  respond
 to  it  but  here  is  another  very  :mport-
 ant  thing  and  here  not  only  you  did
 not  consult  us  but  j,ou  decided  un'-
 laterally  to  do  away  with  the  Act  and
 you  pass  on  ordinance  and  now  vou
 want  our  approval  of  the  ordinance
 It  is  the  height  of  bureaucratic  tend
 ency  If  at  all  Government  really  wan
 ted  to  change  it  they  should  have
 very  straighforwardly  come  to  the
 House,  but  they  decide  and  act  throu
 gh  ordinance  Naturally  now  you  will
 have  to  face  our  opposition  whatever
 itis  worth  We  are  opposing  it  not  for
 the  sake  of  opposition,  but  because
 we  feel  that  it  is  letting  down  the
 ‘very  purpose  for  which  nationalisa
 tion  of  banks  was  undertaken  It  looks
 a  small  step,  but  it  as  not  @  small  step,
 it  is  a  significant,  qualitative  step
 which  wants  fo  reverse  the  process  of
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 nationalisation,  and  the  social  purposes
 for  which  it  was  undertaken  I  am
 making  this  very  specific  charge,

 I  have  dealt  with  the  vital  role  of
 employees  So,  it  would  be  very  neces-
 sary  and  proper  to  have  a  national
 banking  recruiting  commission  which
 functions  through  its  regional  boards
 if  necessary  It  does  not  matter  if  vou
 have  to  speno  a  litle  more  money  on
 this  The  profitability  ot  banks  is  be-
 ing  mad:  much  of  Certainly  profitabl-
 lity  is  one  of  the  very  important  con
 siderations,  but  the  othcr  criteria  le
 their  utility  in  the  social  sense  their
 capacity  to  .ach  the  poor  peaple  to
 respond  to  their  economic  require
 ments  in  the  process  of  the  economic
 growth  of  the  different  sectors  of
 society  etc  are  more  importint  These
 are  the  different  criteria  by  which  you
 cun  judge  the  functioning  of  a  bank
 There  cannot  be  only  one  ol]!  conven.
 tional  commercial  mone,  lendere  test
 as  to  how  much  profil  they  hive  mile
 Certainly  we  have  to  keep  the  bank
 yng  system  as  a  solvent  stiuctuie  It
 should  continue  to  be  so  But  other
 test  are  equahy  important

 l  think  this  action  of  the  Govern
 ment  has  warned  us  and  warned  the
 nation  m  time  ag  to  the  provable  in-
 tentions  and  the  direction  in  which
 this  Government  i,  going  We  always
 say  it  is  a  durectionless  Government
 that  is  in  the  positive  sense  But  in
 the  negate  sense  this  is  a  direction
 in  which  they  are  tiying  to  go  It  is
 high  time  that  we  and  the  people  out
 side  become  aware  of  the  nature  of  the
 policies  that  this  Government  wants  to
 follow  This  is  one  example  of  the  re
 actionary  attitude  We  will  continue
 to  expose  it  This  opposition  i5  not  just
 a  formal  opposition  It  is  an  opposition
 based  on  certain  principles  and  based
 on  certain  convictions

 डा०  रामजी  सिंह.  (भागलएर)
 सप्ापति  महोदय,  सचमुच  मैं  बह  जिथेपा
 जो  प्रस्तुत  हुप्रा  है,  इस  सम्बन्ध  में  जा
 तक  हमारे  विरोध  पक्ष  के  मित्रो  न  दिए  हैं

 इस  में  वजन  है  भौर  मैं  चाहूगा  कि
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 हमारे  बिस  सती  उसकी  काच  करे।
 उन्होंने  जो  तर्क  दिया  हैकि  हस  बैंकिंग
 सेदा  प्रायोग  को  समाप्त  करके  झात
 सेबा  झायोगों  की  स्थापना  होगी
 शायद  बिकेन्द्रीकरण  की  प्रक्रिया  के  साथ
 उसका  मुमस्तय  है,  इसी  लिए  उन्होंने
 फसा  विया  है,  लेकिन  इसके  लिए
 यह  प्रावश्यक  नहीं  था  कि  प्रध्यादेश
 जारो  किया  जाए।  सुचनुच  मे  ऐसा
 लगता  हैं  कि  प्र॒भी  भी  पुरानी  सरकार  कौ
 विरासत  हम  होते  जा  रहे  हैं  भौर
 एक  पर  एक  प्रध्यादेश  जारी  करने  के
 अभ्यासी  बनते  जा  रहे  है।

 इसीलिए  मेरा  पहला  निवेदन  यह
 होगा  कि  ऐसी  कोई  भी  बात  हम
 भ्रध्यादेश  के  खरिए  नही  लाया  करे।
 यह  हमारी  जनता  सरकार  के  सम्मान  के
 यांग्य  नही  है,  यह  तो  पुरानी  सरकार  की
 विरासत  है,  जिसके  लिए  हमारे  मित्र
 क्रातिकारों  होनेवा  दावा  करते  थे  ।
 प्रभी  तीन  बाते  सुझ ई  गई  हैं--एक  तो
 यह  कि  बैंकिंग  की  स्थायत्तता  का  जहा
 तबा  प्रशन  है  इसके  लिए  यह  प्रावश्यक
 है  कि  एक  केन्द्रोय  बैक  सेवा  आयोग  ने
 रहे।  लेकन  मै  समझता  हू  कि  इसमे
 सरकार  के  पृथ्ू  विचार  करते  क।  धझ्ावश्यकता
 है,  क्‍्योंवि  रूचमच  ऐस।  लगता  हैं  कि
 एक  बैंकिंग  सवा  आयोग  में  झगर
 कुछ  शिथिनता  श्र  सकती  है,  कुछ
 फ्लैक्सविलिटी  की  कमी  है  तो  फिर
 जिस  तरह  से  केन्द्रीय  लोक  सवा  आयोग
 है,  रेलवे  सेवा  झ्रायोग  है,  उनको  भी
 सरुमातत  क्‍यों  नहीं  किया  जा  सकता।
 मने  पणस  लगता  हैं  कि  शायद  हमारे
 वित्त  मत्री  जी  के  मन  में  यह  भावर।  है
 कि  अैक्ग  प्रणाली  एक  विशेष  प्रकार  की
 झ्लेडा  &  जर्क  लिए  एक  किशेप
 प्रकार  की  ग्बा  पभ्रायोग  की  प्रावश्यकता

 है,  यदि  ऐसा है  भी  तो  इसे  सात  भागों  में
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 बिमक्त  करते की  कौनसी  प्रावश्यकृर्ता  भा
 पड़ी--यह  मेरी  श्रप्तप्ष  में  नहीं  भ्राता  है।

 जहा  तक  स्वायत्तता  का  प्रश्न  है
 बैंकिंग  सेवा  हझ्रायोग  भी  एक  स्वायत्त
 सस्था  थी।  इसको  झामाप्त  करके  प्राप
 कोई  नई  स्वायत्तत्ता  प्रकट  करते  हैं---
 ऐसा  मालूम  नहीं  पहता  है  हा।  स्वायसता
 का  बविवेन्द्रीकरण  प्रवश्य  कर  रहे  हैं।
 हमारे  बित्त  मज्नी  जी  शायद  इम  बात  से
 चिन्तित  है  कि  राष्ट्रीयकरग  के  पश्चात
 बैंको  में  भ्रष्टाचार  बहुत  बढ़  गया  है
 ौर  उसकी  कार्यक्षमता  में  जो  भयारक
 हुस  हा  है,  उसको  खत्म  करने  के
 लिए  वे  विकेन्द्राकरण  की  प्रक्रिया  का
 प्रयोग  करना  चाह  है।

 लेकिन  हम  समक्षते  है  कि  भ्रगर  उस
 विकरेन्द्रीरण  की  प्रक्रिया  में  स्वायत्तता
 नहीं  आई,  अगर  उसमे  फ्लेक्सीबलिटी
 नहीं  आई,  तो  केबल  टुकड़े  कर  देने  से
 ही  रुत्ता  के  स्वरूप  का  पब्यिर्तन  नहीं
 होता  है।  इसलिए  अगर  सचम्‌च  में  उसके
 स्वरूप  में  परिवर्तन  करने  की  भप्रावश्यकता
 थी,  तो  बैंक  सेवा  प्रायोग  के  केन्द्रीय  स्वरूप
 में  आपको  पन्वितेन  करने  की  प्राश्यक्ता
 थी। न  कि  उसके  बविकेन्द्रीकरण  की
 आवश्यकता  थी।  हमारे  सामने  एक  कठि-
 नाई  झवश्य  ar  सकती  है  कि  शायद  बैकों
 की  प्राए  दिन  हडताले  होती  रहती  हैं।
 यह  बात  ठीक  है  कि  झाज  मजदूर
 सगठनों  के  हमारे  जो  नेता  है,  वे  इस  बात
 को  समझते  हैं  कि  वेश  में  बैकों
 के  जो  इम्पलाइज्  हैं,  वे  हडताल
 करते  झाएं  @,  शौर  प्रगर  उनका
 समस्त  भारत  का  एक  सगठन
 रहेगा,  तो  वें  किसी  भी  बीज  को  धारा-
 शायी  कर  सकते  हैं।  लेकित  चाहे  प्राप
 इसकों  सात  भागों  में  बाट  हैं,  प्राज  जो
 सहर  हयठनो  के  एक  अगतिक्रीकता  कत
 रही  है,  उसके  कारण  भालीर  में  एक
 भारतीय  संगठन  बस  ही  जाएगा।  इसलिए
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 are  ye  दृष्टिकोण  से  इसको  करना
 चाहते  हैं  कि  इससे  मजदूर  संगठन  एक
 सूत्र  में  नहीं  प्रा  सकेगा,  तो  यह  सही
 नहीं  लेने  मैं  यह  मानता  हूं  कि  बैंक
 इम्पलाइंज  को,  लाफइ  इन्शोयरेन्श
 कार्पोरेशन  के  वर्कर्स  को  या  सीमेट  बर्कर्स
 को  हिन्दुस्तान  में  बहुत  ज्यादा  पैसा
 मिलता  है।  हम  यह  नहीं  कहते  कि  उनको
 ज्यादा  पैसा  नहीं  मिलना  चाहिए  लेकिन
 जिनको  कर  पैसा  मिलता  है,  जनता
 सरकार  का  यह  फर्ज  है  कि  “लोलियेस्ट
 ध्रौर  लास्ट”  के  लिए  जो  उस  ने  सकल्प
 किया  है,  पहले  उन  के  वेतनमानों  को
 बढ़ावे  पौर  'झपर  की  'तन्ढ्बाह  बलि  2%
 उनसे  प्रार्थना  करे  कि  उन्हें  ठहहरना  चाहिए  ।
 यह  तो  प्रस्थस्थ  मजदूर  सगठनों  की
 राजनीति  का  परिणाम  है  कि  चाहे  कोई
 कम  बेतन  पाता  हो  या  ज्यादा  पाता  हो,
 सस्ती  लोकप्रियता  के  लिए  वे  उत

 मजदूर  सगटनों  को  बढावा  देते  रहते  है।
 इसीलिए  शायद  हमारे  प्रर्थ  मत्ती  जी
 यह  मानते  है  कि  प्रगर  केन्द्रीय  बैक  सेवा
 झायोग  नहीं  रहेगा,  तो  शायद  उन्हें
 राष्ट्रीय  स्तर  पर  मुकाबला  करने  का  भ्रवसर
 नहीं  मिलेगा।  इसके  लिए  उन्हें  कुछ
 दूमरी  बात  सोंचनी  होगी  क्‍योंकि  जैसा
 मैने  निवेदन  क्या  कि  झवब  मजबूरों  में
 जागरुकता  भौर  चेतना  बहुत  झागे  हो  गई
 है  भ्रौर  वे  राष्ट्रीय  स्तर  पर,  हर  जगह  पर
 संगठित  हो  चुके  है।  यह  बात  ठीक  है।
 मुझे  सचमुच  में  इस  विधेयक  में  किसी
 भी  प्रकार  की  प्रगतिशीलता  नजर  नहीं
 झाती  है  क्योकि  हर  विषय  में  यह  बात
 कही  जा  सकती  है।  झ्ाप  इन्डियन  एड-
 मिनिस्ट्रेटिथध  सबिस  या  दूसरी  ऐसी  सब
 चीजो  को  डी-  सेस्ट्रेलाइज  क्र  दीजिए  t
 यहां  पर  बात  होती  है  इन्डियन  एजूफेंशन
 'सबिस  ककी,  इल्डियस  मेडिकल  सबिस  की
 कि ये  होनी  चाहिए।  प्रगर  यह  बात
 है  तो  उसी  प्रकार  से  इन्डियन  बैंकिंग
 सविस  कमीशन  की  बात  प्राती  है।
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 उसको  खंडित  करने  की  बात  क्‍यों  हो  ?
 मैंने  बहुत  गम्भीरता  से  तीन  बातें  देखीं
 हैं।  एक  तो  स्थायत्तता  का  संदाल  है।'
 बह  कैसे  श्रा  सकती  है  ?  क्‍या  वहां  पर  जो
 बैक  केन्द्रीय  सेधा  भ्रायोग  में  रखेंगें,  क्या
 वह  स्वायत्त  सस्था  नहीं  होगी?  क्या
 इस  से  बडी  कोई  सस्था  नहीं  है?  जब
 वहा  फ्लेक्सीविलिटी  प्रा  सकती  है,  तो
 क्या  इसमे  नहीं  भ्रा  सकती  है?  पश्राप  ने
 खर्च  का  सवाल  कया  ।  सात  जड़ों  में
 भाप  इसको  करना  चाहते  हैं  तो  सातो
 खड़ो  के  लिए  जो  सेदा  झ्लायोग  होगे,
 उसमे  क्‍या  खर्चा  नहीं  होगा  ?  इसलिए
 स्वायत्तता  का  जहा  तक  सबाल  है,
 फ्लेक्सीवेलिटी  का  जहा  तक  साल है
 शौर  खर्च  का  जो  सथाल  है,  ये  तीनों
 जो  तर्क  है  मै  समझता  हु  कि  हमारे  दित्त
 मंत्री  को  इस  पर  पुनविचार  करता
 चाहिए  झीर  उन्हे  यह  देखना  चाहिए
 कि  ट्रंड  यूनियन्स  की  जो  “वेगरीज”  हैं,
 उसके  लिए  दूसरी  दवाई  कोई  खोजी
 जा  सकती  है  या  नहीं।  उसके  लिए
 कोई  दूसरा  रास्ता  उनकों  खोजना  चाहिए  ।

 मैं  यह  भी  ममझता  हू  कि
 एव  बात  ऐसी  है  कि  उसमे  हमारी
 जनता  सरकार  की  जो  प>म्परा  है,  उसको
 भग  किया  गया  है।  जब  बड़े-बड़े
 सथालों  पर  ग्राप  विरोधी  दलों  के  लोगों
 से  बिचार  करते  है,  तो  यह  प्रच्छा  होता  कि
 इस  सवाल  पर  भी  विरोधी  दलों  के
 नेताओं  से  बात  कर  लेते  क्योंकि  जनता
 सरकार  का  यह  गौरव  है  कि  इसमे
 समन्वय  का  प्रयास  विशेष  रूप  से  इस
 सदन  मे  झोर  राष्ट्र  ;  किया  है  t  इसके  लिए
 हमको  शभ्रौर  विरोधी  दलों  के  लोगो  को
 गर्व  होना  चाहिए  1

 हमारे  ५रोघी  दल  को  हमारों  नीति
 में  प्लौर  हमारी  नीयत  में  कभ्ी-कश्नी
 सन्देह  हो  जाता  है  या  उनको  कह्ट
 होता  हैं।  मै  समझता  हूं  कि  बैंकिंग  सेबए
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 झ्रायोय  को  जो  समाप्स  किया  जा  रहा  है
 इससे  बैछों  की  राष्ट्रयकरण  को  प्रक्रिया  को
 उलटने  का  प्रयास  नहीं  किया  जा  रहा  है।
 मैं  कह  देता  चाहता  हू  कि  हम  लोग,  हम
 में  में  बहुत  सारे  लोग  इस  प्रक्रिपरा  को
 मोडने  के  लिए  कभी  तैयार  नहीं  है।
 बैंको  के  राष्ट्रायकरण  की  प्रक्रिया  से
 बेंश  को  प्रतिबद्धता  है  लेकिन  जो  पिछलो
 सरहार  ने  बैको  रा  राष्ट्रीकरण  किया
 उससे  उतने  लाभ  किसको  पहुचाया  ?

 हमारे  विरोधी  दल  के  नेता  जान।  है  कि
 बिडहता  को  लाभ  ह  प्रा,  टाटा,  डानमिया
 जयपुन्या  श्रादि  वो  हुआा।  मैं  समझता

 है  कि  श्गर  जतता  सरकार  श्राम  लोगों
 को  इपता  लाभ  पह्चाता  चाहतों  है  तो
 उसको  ग्रामीण  स्तर  पर  जाता  होगा  और
 बहा  इसकी  सुविधाझा  १।  पहुंचाना  होगा।
 शायद  हमारे  भ्रर्थ  मवीजी  विकेन्द्रवीत्रण
 की  बात  करो  है  या  उनके  मत  मे  यह
 चीज़  है  कि  बैकों  म  जो  कोष  जमा  है
 उससे  ग्रामीण  धिकास  को  काम  करना  है

 जो  यह  काम  केकल  विकंद्रीयक्शण  से
 ही  हो  सकेगा।  इसके  लिए  हमको  प्रयनी
 नीतियों  में  पर्वितन  लाना  हांगा।
 मैं  झरने  प्रनुभव  प्राधार  पर  कहना
 चाहता  हूं  कि  छोटे-छाटे  ग्रामीण  उद्योगों
 के  लिए  बैंकों  मे  कैमा  बहुत  मुश्किल  से
 मिलता  है।  प्रगर  वैका  के  झ्धिकारी  यहा
 बठे  होगे  तो  उनको  पता  होगा  कि
 सम्पूर्ण  भारतवर्ष  में  गावो  में  जहा
 पक्की  सड़के  है  वही  पर  क  सात  गावों  को
 ही  एडाप्ट  किया  जाता  है।  बैंकिंग  सेवा
 झायोग  का  विकेन्द्रीयकरण  श्गर  शाप  इस-
 लिए  करना  चाहते  है  कि  झ्ापके  बैको  की
 सेवाएं  ग्रामीणों  को  कच्ची  सड़कों  पर
 मित्र  सके  तो  हम  इस  चीज़  का
 स्वागत  करेगे  लेकिन  केबल  ऐसे  सात
 लडो  में  उसको  बाटने  से  मैं  समझता  ह्

 कि  कोई  लाभ  नहीं  होया।
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 हमारे  विरोधी  दल  के  महान  नेता  को
 इस  विधेयक  के  पीछे  एक  प्रकार  की
 नौकरणशाही  की  सुगन्प  या  दुर्गन्ध  ध्ाई  है  1
 उन्होने  कहा  है  “हाइट  श्राफ  ब्यूरो-
 क्रेटिक  टेंडेसी!।  लेकित  एक  बात  मैं
 विरोधी  दल  के  माननीय  नेता  से  कहता
 चाहता  हू  ।एक  बात  को  बह  मानेंगे
 केनद्रीयकरण  जहा  होता  है  वहां  नौकर-
 गराही  ज्यादा  फलती  फूलती  है  शौर  जहा
 विकेन्द्रीकरण  की  प्रक्रिया  को  चाल
 बिदा  जाता  है  बहा  नौवकरणाही  बन
 फ़लती  फूजती  है,  वहा  पर  अश्रष्टावार
 भी  कभ  हांता  है  भझ।र  लागा  क।  उनसे  सक्रिय
 योगवान  भी  अधिक  होगा।  मैं  नहीं
 जानता  हू  थि  हमारे  पश्रय॑  मवी  ने

 विकेन्री  वकनण  की  प्रक्रिया  को  गाधीजी  की
 नीति  के  अतुसार  टालने  की  फ्राशिश  की
 है  या  उसको  समझा  है  या  नहीं  ?
 लेक्ति  हमार  विराधी  देन  के  नेता
 मानेंगे  जि  सत्ता  जितनी  केन्द्रित  होगी
 उतनी  ज्यादा  नौकरशाही  चतेगी।  उस-
 लिए  मैं  सम्मता  हु  कि  बि+न्द्रीयकरण  के
 दृष्टिकोण  से  भगर  उन्होंने  ऐसा  किया  है
 तो  विरोधी  दल  के  नेता  जो  सभभते  हैं
 कि  नौकरशाही  इसमे  फलेगी  तो  मैं  बड़े
 विनय  के  साथ  वहना  चाहता  हू  कि
 उनका  यह  चिन्तन  निश्चित  रूप  से
 प्रवैज्ञानिक  है।

 मैं  समझता  हू  कि  जल्दीबाज़ी  में
 इस  बिलको  पास  बरने  की  पश्रावश्यक्ता
 नहीं  है।  क्‍या  जरूरी  है  कि  इस  शाम  को
 या  कल  हो  हम  इस  बिल  को  पास  करे  ?
 क्यों  तहीं  विरोधी  दल  के  लोगों  से  एक
 बार  फिर  से  इसके  बारे  मे  बातचीत  की
 जाती  धौरजों  इसमे  नए  विचार  झाए
 हैं  उनको  लेकर  होगे  बढ़ा  जाता  है।

 SHRI  C  M  STEPHEN  (Idukki):  Mr
 Chairman,  Sir,  I  rise  to  support  the
 Resolution  moved  by  Shri  Saugata  Roy
 and  very  strongly  oppose  the  motion
 made  by  the  Minister  for  consideration
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 of  the  Bill  The  reasons  of  opposition
 have  been  spelt  out  on  a  principle
 basis  by  the  Leader  of  the  Oppomtion
 and  by  Shri  Saugata  Roy  I  do  not
 want  to  take  much  time  of  the  House

 I  am  really  shocked  and  surprised,
 not  by  the  terms  of  the  Bill  but  oy
 the  measure  of  causualness  with  which
 the  Bill  was  so  momentous  as  this
 has  been  sought  to  be  brought  before
 this  Parlament.

 As  has  been  explained,  the  appoint
 ment  of  the  Banking  Service  Commis-
 sion  was  not  the  child  or  the  fancy  of
 anybody,  it  wag  not  brought  out  from
 out  of  the  hat  It  was  the  result  of
 deliberations  extending  over  years,
 the  cumulative  result  of  the  expenen-
 ces  of  the  government  on  the  one  hand,
 the  banking  institutions  on  the  other
 and  the  trade  unions  and  the  working
 class  on  the  third,  almost  all  of  them
 ubammously  feeling  that  recruitment
 to  banks  must  not  be  left  to  ad  nocism,
 that  if  has  got  a  social  purpose  and
 it  ig  Dot  as  ut  it  ws  a  recruitment  to
 a  factory  because  it  is  really  the
 sinews  of  the  nation.  Theiefore,  what
 are  to  be  the  motivations  for  the  re-
 cruitment,  what  are  to  be  the  social
 purposes  m  the  matter  of  making  re
 cruitment,  what  are  the  aims  one  has
 got  to  keep  in  view  having  regard  to
 the  needs  of  the  banks  and  what  are
 the  social  compulsions  which  would
 govern  the  selectior—these  aie  mat
 ters  which  have  to  be  considered  in
 jeteil  and  the  government  at  that
 time  considered  it  so  important  that
 they  went  to  the  extent  of  appomting  a
 Banking  Inquiry  Commussion  and  if
 you  go  through  their  report,  you  will
 ne  able  to  find  the  extent  of  the  de
 ‘led  way  they  went  into  the  matter
 and  the  vast  area  they  covered  All
 the  important  banks  were  served  wrth
 a  questionnaire  About  86  banks  were
 terved  with  the  questionnaire  Almost
 all  of  them  answered  the  question
 are  About  226  co-operative  banks
 all  over  the  country  replied  to  the
 questionnaire,  appeared  before  the
 rommission  and  placed  their  points  of
 few  Economists  were  interviewed
 ind  they  heard  their  polmts  of  view
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 Eminent  bankers  and  others
 with  the  banking  industry  cake  फुट inter.

 stitute  which  is  carrying  on  a  scien-
 tific  study  on  the  question  of  per-
 sonnel  policy  was  consulted,  projects
 of  the  requirements  of  the  banks  were
 collected,  their  recommendations  were
 considered  and  after  all  this,  as  an
 answer  to  the  question  of  the  person.
 nel  problem  in  the  banks,  a  unanimous
 recommendation  was  put  up  that  as  in
 the  matter  of  public  service,  even  in
 the  matter  of  banking,  a  Service  Com-
 mission  is  necessary  Flesubility  and
 all  that—these  are  minor  matters  and
 I  do  not  want  to  go  into  them  How
 the  banks  should  operate  and  when
 selecting  the  clerks  you  must  have  an
 idea  as  to  how  many  officers  there
 should  be,  what  percentage  of  clerks
 must  mature  themselves  into  officers
 tadre,  what  should  be  the  qualifica-
 tions  for  clerks  and  if  these  are  the
 requirements,  how  many  should  be
 selected  and  how  many  should  be
 kept  in  the  waiting  list—about  all
 these  detailed  suggestions  are  given
 and  on  that  basis  the  Banking  Com
 mission  was  appointed

 The  hon  Minster  was  telling  about
 the  largeness  of  the  recruitment  that
 is  to  take  place  as  if  this  is  a  new
 idea  It  is  just  the  reagon  why  a
 Banking  Service  Commismon  was
 congidered  necessary  Ths  Banking
 Inquiry  Commussion  report  iteelf
 spells  it  out.

 According  to  a  Paper  on  Clerical
 Selection  Strategy  for  the  Banking  In.
 dustry  prepared  in  970  by  the  Natlo-
 nal  Institute  on  Banking  Management,
 clerical  staff  of  the  banks  was  132,000,
 and  the  annual  intake  is  18,000  Tits
 was  at  that  time  Now  it  is  expec-
 ted  that  by  980  it  will  be  497,000,
 985—780,000  and  to  that  extent  the
 annual  intake  will  ancrease  and,  theze-
 fore  a  very  corelated  plan  is  necesaary
 for  the  purpose  of  recruitment  There-
 fore,  the  very  ground  which  the  hon  |
 Minister  has  spelt  out  was  just
 the  ground  which  was  congiderad  as
 compelling  for  the  purpose  of  ins-
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 tytuting  a  Banlang  Commission  Until
 then  how  was  the  recruitment  taking
 place?  They  have  very  caustic  re
 marks  to  make  about  this  I  quote

 ‘The  recruitment  policies  followed
 by  Indian  banks  in  the  past  had
 hardly  any  scientific  basis  In  seve-
 ral  cases,  minimum  qualifications
 were  not  insisted  upon  and  even
 non  matriculates  were  recruited  for
 clencal  posts  There  was  no  pro
 per  evaluation  of  capacity  and  apti-
 tude  and  often  relationsmp  caste
 community  and  recommendations
 played  a  big  part  in  selecting  per
 sons  The  lack  of  proper  training
 facilities  further  aggravated  the
 situation

 This  was  the  atmosphere  that  vitiated
 the  entire  banking  system  What  is
 the  guarantee  that  this  will  not  operate
 again?  Merely  because  on  a  non
 statutory  basis  you  are  having  re
 ional  boards  under  the  control  of  the
 banks  concerned  maybe  under  some
 vague  directions  given  by  you  what
 is  the  guarantee  that  caste  und  com-
 munity  considerations  will  not  come
 m  patronage  will  not  come  in  and
 that  the  social  requirements  of  bank-
 ing  personnel  will  be  subordinate  to
 that?  What  is  the  guarantee  here?  Is
 it  enough  that  the  Cabinet  or  the
 Finance  Minister  on  a  fine  morning thinks  that  this  is  enough?  Here  is
 an  Institution  set  up  by  the  Parliament
 of  India  not  as  a  child  of  emergency but  as  a  result  of  scientific  evaluation
 and  study  This  was  done  after  con
 sulting  the  broad  spectrum  of  persons

 concerned  And  here,  as  if  like  a
 magic  wand  the  Finance  Minister
 decides  that  the  whole  thing  is  non-
 sense  and  says  I  scrap  it  I  will  go ahead  with  my  own  plan

 So  Sir,  all  I  have  to  say  is  this  The
 nationalised  bank  of  thig  country  fa
 not  anybody's  family  property  at  all

 there  eee
 S  =

 thousands  and
 thousands  of  persons  have  to  be  re. erulted  in  a  non-partisan,  impartial, objective,  scientific  and  socially-mot}.
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 vated  purposeful  manner  That  cannot
 be  done  by  just  anybody  saying  I
 think  so  It  is  nothing  more  than  that
 The  Objects  and  Reasons  of  the  Bull
 are  there  I  laboured  as  hard  as  I
 could  to  find  out  why  it  is  that  he
 finds  this  necessary  Not  a  single
 reason  is  stated  What  is  stated  5
 this

 The  object  of  attaining  umfor
 mity  impartiality  and  objectivity
 in  selection  procedures  continues  to
 be  important

 Therefore  he  concedes  that  these
 are  today  important  and  these  objects
 are  served  That  is  why  he  says

 It  was  felt  that  this  could  be  bet-
 ter  achieved  if  suitable  juidelincs
 were  issued  by  the  Central  Govern
 ment  to  the  banks

 Excepting  this  blank  statement  wht
 is  the  rational  basis  on  which  he  can
 say  that  Banking  Commission  is  bad?
 You  say  on  regional  baw,  certain
 agencies  are  to  be  set  up  Why  under
 the  heavens  do  you  say  that  !t  should
 not  be  set  up  under  a  statute?  The
 only  difference  is  that  ‘The  essence
 of  the  matter  is  concede  You  say
 regional  recruitment  agency  must  be
 set  up  ‘You  say  it  must  not  be  left
 to  ad  hoctsm  ‘You  say,  it  must  be
 done  under  guidelines  ‘You  say  the
 banks  must  be  forced  to  toe  the  guide
 lines  ‘You  say,  the  expenses  must  be
 met  by  the  banks  You  say  the  banixs
 must  be  involved  in  the  whole  pro
 cess  You  say  it  must  be  regulated
 and  on  a  regional  basis  Once  you
 eoncede  all  these  then,  we  will  have
 to  answer  the  question,  why  it  is  that
 that  institution  cannot  be  or  should
 not  be  under  an  Act  of  Parliament
 How  do  you  think  that  an  Act  of
 Parliament  will  come  in  the  way?
 It  is  for  the  simple  reason,  Sir,  that
 the  recruitment,  if  it  2s  done  under  an
 Act  of  Parliament,  under  the  Ser-
 vice  Commission  it  cannot  be  done
 with  the  yardstick  of  selecting  whom,
 which  community,  which

 my
 and  so

 on  This  cannot  be  done  if  an  Act of  Parliament  is  there  This  is  a  very
 important  matter
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 That  is  why,  Sir,  I  am  opposing  this
 Bill  and  I  very  strongly  support  the
 Resolution  moved  by  my  hon  friend
 Let  us  remember  that  we  are  dealing
 with  an  institution  which  ts  of  vital
 importance  to  the  nation

 I8  hrs.
 On  that  there  was  quite  a  lot  of  con-

 troversy  and  that  controversy  has  now
 come  to  be  settled  The  future  econo
 my  of  this  country  which  the  Janata
 Party  is  speaking  about,  the  revival
 of  the  rural  sector  will  depend  upo
 the  sanity  with  which  the  banking  in5.
 titution  is  run,  the  sanity  with
 which  the  banking  institution  can  he
 run  can  be  ensured  only  by  the  sanity
 of  the  persons  who  are  running  these
 institutions  That  can  be  ensured
 only  if  the  recruiiment  is  taking  place
 under  a  national  auspices  under  the
 guidance  of  Parliament  of  India  and
 by  the  institution  set  up  by  the  Act
 of  Parllament  of  India  There  wd
 hocism  is  sought  to  be  imposed  Well
 the  position  is  so  clear,  the  objective
 is  so  clear  and  the  success  of  the
 nationalised  banks  is  to  day  lost  And
 Mr  Patel  is  very  keen  about  it  The
 purpose  is,  as  I  had  explained  here  to
 serve  certain  persons  and  to  throw
 open  the  doors  of  patronage  to  the
 detriment  of  the  interests  of  the  bank-
 ing  institutions
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 Therefore  let  us  not  tear  te  plese
 what  has  been  established  efter  @  long
 experience  and  discussion  and  investi-
 gation  as  a  result  of  which  the  con
 Sensus  was  developed  This  was
 developed  on  the  basis  of  expenence
 that  was  gained  during  this  period.
 And  so,  let  there  not  be  any  party
 consideration  coming  m;  nobody  stands
 to  gam  or  nobody  need  stand  to  gain.
 The  banking  institutions  are  the  real
 wealth  of  the  people  of  this  country
 and  every  educated  person  in  this
 country  has  got  the  right  to  go  before
 an  impartial  Tribunal  and  to  claim
 that  he  be  recruited  even  if  he  has  no
 connection  with  any  political  party  or
 any  connection  with  any  particular
 leadership  That  is  what  has  been
 instituted  here  There  are  certain
 things  which  were  done  during  the
 time  when  we  were  in  Government

 MR  CHAIRMAN  Mr  Stephen  Will
 you  take  some  more  time’

 SHRI  C  M  STEPHEN  Yes,  Sir  I
 will  take  a  little  more  time

 MR  CHAIRMAN  Then  you  may
 continue  tomorrow  The  House
 stands  adjourned  till  tomorrow
 803  hrs

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 November  80  977/Agrahayana  9,  890
 (Saka)
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